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Under the scheme of the Terrorist Affected 
Areas (Special Courts) Act, 1984, the 
classification of offences is on the basis of Ihe 
nature of offences and not on the basis of 
persons alleged to have committed those 
offences. Certain offences are mentioned in 
the Schedule to the Act! und persons 
committing these offences in a terrorist 
affected areas are treated equally. Thus, no 
distinction has been made between one 
offender and the other offender committing 
the same offence. 

It is not correct to say that real case relating 
to actual terrorists are kept pending. The cases 
are taken up by the Special courts for trial 
according to the roster fixed by the Presiding 
Officers of the Special Courts. 

(b) According to the available information 
as on 22nd March, 1985 the number of trials 
which have so far been completed by the 
Special Courts in Punjab is 1976 The numher 
of cases which have ended in conviction after 
trial is 1785. Of the cases resulting in 
conviction, the number of cases in which 
accused are reported by the Stats Government 
of Punj-.b to have confessed the charges is 
744. The number of cases in which appeal has 
been preferred by the Governemnt is 15. 

(c) As on 22nd March, 1985, the number 
of cases which were pending in the Specia] 
Courts in Punj-.b is 3264. The number of 
accused involved in the pending cases is 
being collected and will be laid on the Table 
of the House. 

Formation of    Commitee    consisting of 
British M.Ps, to revive the so-called 

''Kashmir issue" 

1282. SHRI CHATURANAN MISHRA: 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether Government's attention has 
been drawn to a news report which appeared 
in the Indian Express of the 16th March, 1985 
regarding certain.Members of the British 
Parlament having formed a committee to 
revive the so-called "Kashmir issue"; and 

(b) if so, what are the details thereof and  
Government's  reaction thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) According to available reports, some 
British Members of Paliament participated in 
a meeting held on 13th March. 1985, in 
London at which a decision was reportedly 
taken to form a so-calleii Committee on 
Kashmir 

The State of Jammu and Kashmir is ur. 
integral part of India. The holding of such) a 
meeting and the participation of British MPs 
in it are, therefore, both objectionable   and  
regrettable 

Our  High  Commission  in  London  ha< 
been in touch with all concerned in this, regard. 
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